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SCHEDULE
FORM A

PR
| RELEVANT PARTICULARS
1| Name of corporate debtor WS SHRI SAMARTH ENGINEERING
— PRIVATE LIMITED
|2 | Dateofincor oration of corporate debtor 0052012

3 Authority underwhich corporate debtoris REGISTRAR OF COMPANY (ROC)-

| incorporated/ registered PUNE
4 | Corporate dentity No./Limited Liability
|| ldentification No. of corporate debtor CIN : U24297PN2012PTC 143338
5 | Address ofthe registered office and principal | PlotNo. 174/1: M.LD.C., Bhosari, PUNE;
| office (ifany) of carporate debtor Maharashtra; 411026; India,
6 Insolvency commencement date in respect of
|| Corporate debtor 20.10.2023
7| Estimated date of closure of insolvency 330DAYS FROMDATE OF
|| resolution process PUBLICATION, APPROX : 1 8.09.2024
8

Nameandregistraﬁonnumberof theinsolvency |UMESH BALARAM SONKAR, IBBI/IPA-
professional actingas interim resolution 001.’IPP-02619/2021-2022!14043
|| professional

9| Address and e-mail ofthe interim resolution 10,OM SHANTICHS ,PLOTNO.8/10/12,
professional, ag registered with the Boarg RDNO.4.SECTOR-11 NEW PANVEL -
410206
€-mail:rosonkar1 603@gmail.com
- Mob. No. 7874447169
10 Addressande-mailtobe used forcomespondence 8A, SAISADAN CHAMBER PREMISES
with the interim resolution professional CHS, 76/78 MOD| STREET, FORT,
| MUMBAI-400001
11| Lastdatefor submission of claims 14 days FROM DATE OF PUBLICATION
,07.11.2023

12| Classes of creditors, ifany, under clause (b)of
sub-section (6-A) of section 21 »ascertained
by the interim resolution professional

13| Namesof Insolvency Professionals identified | Not applicable

toactasAuthorised Representative of creditors
inaclass (Three names for each class)

1.

2,
3.

14| (a)Relevant Forms ang 8A, SAISADAN CHAMBER PREMISES
(b) Details of authorized representativesare | CHS, 76/78 MODISTREET, FORT,
available at; Physical Address... MUMBAI-400001,

1. Substituted by Noti. No. IBBI/2018-19/GN/REGO31, dated 3-7-2018 (w..f. 4-7-201 8).
Notice is hereby given that the National Company Law Tribunal has ordered the

atthe address mentioned against entry No, 10,
The financial creditors shall sub%'tzgmir\clalms with proof by electronic means only, Al

pr
Afinancial creditor belon

i

i1§d against the entry No. 12, shall Indicate its
imbyg the three insolvency professionals listed
egntative of the class [specify class) in Form CA,
9 uidim shall allract penalties,

-sd-
Date ; 23.10,2023 UMESH BALARAM SONKAR, IRP

other creditors may submit \Sf In person, by post or by elactronic means,

against entry No. 13 1o act
Submission of false or sl

[Place :Mumbal/Pung IBBU/IPA-001/IPP-02619/2021-2022/14043
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